271 Matters under

MR, SPEAKER: You cannot mix up
one with the other. You are allowed
to make only one statement. You
cannot mix sugar cane and the kisans’
arrest together.
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MR. SPEAKER: The difficulty s,
according to your statement you
wanted to raise the matter regarding
the arrest of 35 kisans, who were
protesting against the sugarcane poh-
cy of the Government
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(i) RePORTED LANDING OF AN UN-
xnowN Hruicorrer IN KUTCH DISTRICT
OF GUJARAT,
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PROF. P. G. MAVALANKAR: 1t is
a very serious matter, You kindly ask
the Minister to make a statement,

MR. SPEAKER: Mr. Shyamnandan
Mashra.
(v) CHANGES MADE IN WARRANT OF
PRECEDENCE.

SHR! SHYAMNANDAN MISHRA
(Begusarai): Sir. under Rule 377, I



